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Sto MhWw 0t Mata Id tt, Minis-  programme for the Fourth Plan period
try ef ItaJ, Afrlcaltin, C— nMy  in respect of National Highways and
WuHipwit aad Oeepenrtina  (Shri  other centrally aided  *oad projects
AnBMahlb shinde):  (a) The allot-
ments made to Bihar w«re—

March 178,000 tonnes

April 197,000 tonnes

May 225,000 tonnes

(b)  Hie  quantities  despatched 
were

Much 172,400 tonnes

April 196,000 tonnes

May 180,400 tonnes
(Upto 20-5-1967)

(c) The total  quantity despatched 
during the months consisted of about 
half wheat and half mllo.

(d) The production of milo in the 
ease of other States ranged from 82 
per cent, to 0 per cent

(e) The shortfalls  were nominal 
and were due to various reasons like 
late arrivals of ships, strikes at ports, 
hold-up of wagons, etc.

(f) No discrimination was made in 
the case of any State.  Proportion of 
wheat aad milo in the quota of State 
was determined by the availability of 
the two types of grains and the need 
to. provide cheap  grains  in  the 
icarcity-sflectad areas.

BU mr OmHpsat  Pronamme 

•W. h i Dans Beau 
Strl HUh| Lfrnjta: 

WUl tha Minister  of  Transport 
art HMiUm  ha pleased to state:

(a) whether  Government  have 
finalised  thate  highway  develop
ment programme far inclusion in the 
J'oorth naa; and

(b) if so, the main «—turss there
of?

Ba  MaMar «f  Tr«a»srt  and 
•Mppfc% <BkV. tL m. V. latit (al
Ho, Of.  It kaa not bm  4ft
SnaUae tka  highway  development

because the Plan itself is still under 
consideration.

(b) Does not arlae.

Jnte Production Taiget

9M. Shri R G. Sea: Will the Min
ister  of  M  and Agricultve  be 
pleased to state:

(a) the target for the production 
of Jute during 1967-68;

(b) the  measures  taken  for Its 
achievement; and

(c) whether any price incentive is 
under consideration with a view to 
boaet Jute production?

Kit Minister of State In the Minis
try of Foed, AfrtaHtwe) Cosam unity 
Development and Cooperation  (Skit 
Annasshlb shinde):  (a) 94 00 lakh
bales, both for jute and mesta.

. (b) The following measures  are 
Mag adopted for achieving the above 
target:—

(1) Introduction of jute cultiva
tion on a large scale in tha 
deep tube-well areas of West 
Bengal and  newly irrigated 
areas at Koei and Hirakud 
Projects.

(2) Encouraging  cultivation  of 
jute as s  second  crop  in 
rotation  with  paddy  and 
potatoes in irrigated areas.

(S) Replacement of  the existing 
strains by high yielding and 
fertiliser ravonsivs ones.

(4)  Adaption at package of im
proved  practices,  including 
foliar, spray of urea, line sow
ing aad control of pasts and 
disease* , and weed*

(e)  The minlmma support pHM.af 
Assam Bottom variety of raw jote
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delivers*} at Calcutta haa been raised 
from Rj. 95 par maund In 19M-0T to 
Ba. 40 per maund  tor the 1907-68 
aeaaon ao u to anna a fair and 
adequate return to the cultivators of 
lute.

Strike by Marine Crew at Caleotta 
Pert

ML Sbrl P. O. Sea: Will the Minis
ter ot XMospert and Shipping be Plea
sed to state:

(a) whether it ia a fact that the 
movement! of ahlps at Calcutta Port 
was suspended on the Sth April, 1987 
by a sudden  strike by the marine 
crew;

(b) if so, the reasons therefor; and

(c) the action taken in the matter?

The Mlniater of Itaaapert and Bttp- 
ptag (Dr. ▼. K. B. V. Ban): (a) and 
Cb). The crew of crane vessels under 
the Engtaosr  tt
Calcutta Port struck work from the 
30th March, 1947 foUowinf the suspen
sion of a member tl tha crew for 
having  allegedly  assaulted  tha 
Xncineer-in-Charge of a floating Crane 
on the previous day. Die entire craw 
of tha Port Vessels want on a sympa
thetic strike from tk« 4th April, 1987. 
nan was coweqncnt aspension at 
iiiiiwimiint of ships to varloaa extents 
from the 4th April to the 7th April, 
1987.

(c)  The strike waa called off on tha 
7th April, 1987 as a result at a Memo- 
nndam ot Settlement alined by the 
Calcutta Port Commissioners and the 
Union concerned before the Bagtaial 
T ahmir CoasmMcaer.  In arwnlance 
wttfc the tana of the eetUement,, the 
Aa«nfcr; Ofltar'appointed; to enquire 
lata the charge against  the  crane 
driver first held a preliminary enquiry 
an the Justifiability at tha stispension 
«s*T. - Be hM aoharitted Wa findta* 
that the tMpewatan erter ■was not un- 
JuatWiI  Ba Is aqpactad to; aufault 
a -4ja£l t& tPit*Mr.  -  • . ■
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